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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. : HYDERABAD BENCH

AT HYDERABAD

- -

D.ﬁ.'ZQG/Qd;} ’ Dt. of Decision : 14,11,94.

Sri Ch. Govindam +« Applirants,

s

1. The Sr. Superintendent of Post Dffices,
Peddapalli Division, Karimnagar :
- District 505 172, ‘ o

2., The Diractor of Postal Sarvices,
A.P., Northern Region, 0/0 the
Postmaster General, Northern Region,
Andhra Pradaesh, Dak Sadan, Abpids,
Hyderabad - 1,

3. The Supdt., of Past Offices,
Adilsbad Division 504 0o1. i

4. -The Director Censral,
- Dept, of Posts, Dak Bhsvan,
Parliament Street, :

Neu 0Oelhi.1, ‘ - +. Raspondants,

-

Counsel for ths Applicant -1 Mr, Kriuhﬁu Uauan

Counase! for the Respondents ; Mr. N,V.Rughava Roddy , Addl.CG5C

THE HON'BLE SHRI A,B., GORTHI : MEMBER (ADMN.)
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clarifi¢ation {ssued by the D,o, ot iy his Lctttl

NO.2-2/72-PAP dated 30,4,1973, The 8ald letter ¢larif{ecd
that an offictatl holding an allowanced jast wnuld ;Mt.s%

éntitled to the benefit of advanurﬂ'lnvxfm-nt also In

L EY J,-f.\,.«. L\‘\A“H_“J, 4

otherwords thne DA llovweree would be admissible only 1t the
trainee had been retained in the post of Time Scale Clerk
~even after his training. There is no dispute that the

postiheld by the aoplicant after the COmPIEtj\P of the
trainlng dte allOWaICed posti If the D G. PAT letrer dt,
30 4. 73 can be applied to the case of the appliCant the
;applicdnt would certainly not be entitled to an advanceg
inCrement, But as pointed out by the learned counsel for
the applicant the said D,s, P&T letter applied to the
grent of advanced increment to Fostal Signalleﬁs who ”ﬁ
qualifieq&n hbre59épde training prior to 16,2.€5, My
atte;tion has not_beén drawn to any Other instructcion
Qnich govefned the subject pf grant of advance® incienmcnt
Lo employees who cualified in- MJresqtoac treining after
l16.2.65. In these circumstances theréghothing,on recoré
as would\justify the action‘of the resygrdents‘in oraering
the recovery)that tagWithout Fiving any notice to the

applicant,

3. In the rcsult,I‘sot aside the impugned order -
dt, 22.€¢.87 issued Dy the respondent No.l, It A however,

mace clear that thnis order will néL come in thf way of

the respondenis préceeding ;urthur in the matter in
ac00rdance\With the extant inuaructions/rplws. There

shall be no order as to Ccasty,
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an opportunity to the appliCang to explain his position
would be violative of the principles of natural funtice,

He further brought to my noticeé tleel the fact thal ehe
D.,G, P&T lette; dt, 30,4.73‘re]ated torgrmnt of advamred
increment to Mystal Signallers qualified In Moresglode
prior to 1¢.2.05, As the applicant undeiwent Uhe training
in 1983, - contended that the D.G, PAT letter would not

apply to the case of the applicant, . t

4, Mr.N.V.Raghava Reddy, learned standing counsel

for the respondents at the very outset objected to the
maintairnability of this OA on the ground thaf the applicant
has approached the Tribunal in 1994 whereas his grievance -
4rose ‘on account of order of recover? issued by the
reSpondenﬁs in 1985. He furthe; pleaded that the applicant
himself accepted the order of recovery without protest arnd
merely requested the authorities concerned for effecting the

recovery in easy instalments

5, There cean 50 no dispute that the cause of action
arose in 1987) when the Superintendent of PoSt-Offjces
issued letter dﬁ. 22,6.87 directing the Post Master
Peddapalli to effect recovery of trne amount paid to the
applicant by way of advanced increment for the per ic-.

from 20,310,83. 1In the inﬁpant case, as alréady observed,
the claim of‘the applicant is that he is entitled to the
benefit of advanced increment which acciued to him every
month and accordingly the. (':au:;ct- of .action is a ccmt.lnuing

‘ . FaacbSdane, L
onc, I find there is A, subsistance in the plea qould faet 3

d.

forwardegd by the applicant's counsel,

6, The respondents in their reply affldavit stated
that although the applicant was pronuted the advanioad

increment on his successful comp et ion ol tralning in

0

Moresecode the same had to be recovered fn o view of t he

IL/
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Bupdt. of Post 0f€ices, sSri Ch.Govindanm,
- Adileabad Division, APM Actounts,
. 3dilab&do Mamh@rial H.0, »

Adilaked Diviesicn,

Ko, EL-PP/Ch.8/95, Dated 17-04-1596,

2ub i~ Orent of advance incremant to pestal sige
nallers-case ¢f£ Sri. Ch.Covindam, the then
accountant Divisional Gfflce, Peddapalil,
now AFM accounts Mancherial H.C.
wnile you are working as Accountant ﬁiﬁlaisnal ﬂffxcé
‘Fﬁﬁéaﬁallf on rmguiar basie, you had applied for telegraph
test vhich was held on 30-02-1982. AS you were not elighble
for the test, you had volunterly stoped for admision as PA
and appeared for the Lelegraph test hald-onlzauzulgaz. on
being quslified inthe test, you were deputed ﬁer*telegraﬁh
training wee.£.21i-1-83, Whilae unﬁergoiné telegraph training
you wrote WLY examination held on 10.%7.83. - As you came out
sucesefully in the examination, you were posted as ¥WLI, Pedde
éppalli on completion of telegraph training vide in Momo No.
Bl=2/13, Gated 15-9«83 you were rdiieved at PTO Karimnagar
on 20.10.83 ¥/N on completion of telegraph training and you
have joined as WLI Peddapalli on 22,10.83 FAY after availing
two dayes trensit, You were granted advance ircrement w.e.f.

20~10-1583 on your suweocessiul completion of telegragh training.

Consequent on azolition of VLI post, you huve requeas
ted for posting as accountant, divisional office, Fefidapalll
on temporary basis. Your reguest vwas cenmidéréﬂ angd you have

joined as Accountant Divisiocnal Office, Peddapalii on 1.4.28 £

it is eéen from the above that you 644 not work es
cignaller/PA even for one day after undergoing telegraph
training. As per clalrifcation issued at ftem No.6 of DG
P&T letter No, 2-2472, PAF dated 30,4,1973 a2nd PMG(M) Lr.No.
RDH/AC/Misc/85, dated 13.6.1287, the officials holding allowe

ance posts i.e., account, WLy are not entitled to advance

essele
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| inecewment &0 leng as they hold that DOSt,
In view of the above, please explain a8 to why
the advance increment granted to you fxem 20-1G-1983 should
net be recovered £rom you as You ste not er:titled for the
]

E3nS .

' |
Your explanation should reach. this office within
a week from the date of receipt Of this letter. If£ no
representation is receivesd from you within the stipuvlated
|

time, the case will be decided on wmerits.

/e L
supdt. of Post GEfices,
Adilabad Division,
Adllakad,

//true Copy//
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APM Accounts,

Ch.Govindam, ‘ |
Mancherial H.P.QQ‘ ‘ '

T0
The Supﬁt. of Fost ﬁﬁ_ficas.
aAdilabad Dvision, Addisbad,
Sub t« Grant of advance inorenent.

Ref s« Your Lr.ﬁo.ﬂ-:-ﬁ?/uh.&, dated 17«4-1095 received
on 26.-4=)985,

511?, . ' o

£ numbly submit in accordance with thezletter cited above,
that i have gone for telegraph training anﬂ‘cwmgleted it succe :
essfully. nuring the course of training. 1 have pasced WLI oxae |
mination held on 10.7.83 for which I waa eligihle for the Post
for 4 years, On completion cof pragtical training at DTO Karime
nagar I heve joined as ¥LI Peddapalll 38 per the directions and

posting given by SO Feddspalli vide S0s Memo Bi-2113/dt.15.9.83,

The alleged allegation that I have not warked as Signaller/
Clerk is not true. Contrary o the SPOs directions hiow I can \

join as PA vhen Xhe has posted me as WLI Feddapailld. ‘

After joining as WLI it was aboifshed on 31,3,.85 R/,

If not I would have contfuted in the said post upto 22.10.87

‘when it was abolighed there vas ne gualifiad accountsnt in D.O, |

and wmy services were becume hecesssry 0 the 8708 NPC biile,

MDs were kept pending for 2 yesrs snd on th?vguide iines of

5pPCs I have requested hin o post me accountant P.0. The

advance increment granted to e Ve@o £, 20-10=83 was withdzawn |
on 18.6.87 after a lapse of 4 yesrs, werely on the dénstigaetion

of major rival uniong, if the inasdmissibility uas formished

0o me, mf cholce of clectlny tihe poét would have heen different,

....2..
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Now how can I rearepe my loss with the late decision

Moreover, the alleged allegation that I have not
worked as ﬁignalﬁer'for one day, and the 1ncfemant is withe

Grawne “c@ﬁ this equaily not ccmparablé with the others who

have cumpxeteﬁ telegraph/TP trainng, not worked as signaller

even for 1 day. and qacLing advance incx@naﬂt« Them, if justice |
is equals, their increments should also be withﬁrawno There
are a no of such officials in the divisdion, 'Iﬁ is not my
point of withdrawing others incroments but “@ﬁvﬂﬁtiﬂg inr

juSti"Qe‘o

Technically spealling aleo, ¥ have right tc speak
that the transit taken £for 2 days counts as clerical service.
- |
}
PERZER s« I kelieving my raequests, faithfulness in

service £or last 23 yesrs, considering the change in the
cadre strusture tims to time, I reguest the honourable SPOs

to restore the advante increment and uphald the justice,

The sck of justice by the kind =P0s wﬁll e remembered
1ife long.
dours falehfully,

P

Mancherial., : { fﬁadé;vzﬂnaw )

Dotet 28-04~1995, L

//Trve copy//
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DEPARTMENT OF POST : INDIA ON 3YNXINNY [ 9|
4g}om H To
‘Superinténdent of Post Offices, Sri Ch.-éovindam,
Adilabad Division, APM Accounts,
ADILABAD, MANCHERIAL H.O.
No, Bl=PPL CH,G. Dated at Adilabad the 28,8,1997 y

Subi=~ érant of Advance increment to Postal
Signellers,

Ref:=- Your Representation dte. 4.2.96,
=050~

You have underwent telegraph training from 27,1.83
to 20,10,83 at D.T.0. Karimnagar and on completion of telegraph
"‘ training you have Boined as WLI, Peddapalli on 22,10.83 without

working as time scale clerk,

As per @larification issued.at item 6 and 8 of
DGP & T, New Delhi letter No, 2«2172 PAP dated 30—4-722¢/the-
of ficials holding allowanced post i.e. WLI; Accountant are
not entitled to draw advance increment. Therefcore, you are

not eligible to draw advance increment.

N\

Superintendent of Post Offices

_ Adilakad Division

! ADILABAD - 504001,
|

I '
Wt t

// TRUE COPY ¥}
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ADDIT ICNAL BENCH
AT HYDEBABAD

0.A, No, 1423 of 1997

Between:

ChizGovindam weess Applicant

And

The Supdt, of Post Offices,
Adiilabad Division and 2
others ‘o s+ » « JRESPONdENnts

REPLY STATEMENT FILED ON BEHALF OF RESPONDENTS

. I, V.S.Krishna Murthy s/0 V.Satyam aged about
57 years occupation :éﬁ%?ﬂﬂfﬁéﬂngEﬂyﬁﬁﬁl\resident of

Hyderebad ~500 001 do hereby solemnly aﬁﬁ sincerely affirm

and state as followss

1 I am the Asst, Director in the office of the
Postmaster=General,Hyderabad Region ,Hyderabad=~500 00l as
such I am-well acquainted with the facts of the case, I
am authorised to give this reply statement on behalf of

Respondents,

2. ‘I have read the original application filed by
the above named applicant and I deny the several material
allegations made therein except those that are specificall
admitted herein,

3. pefore traversing in detail the several material
allegations, averments and contentions made therein, I
beg to submit as followsi

4, The Applicant joined as Postal Asst. on 1.7.1972
in Karimnagar Dn, Consequent on bifurcation of Karimnagar
Divisio-n and formatio-n  of Peddapalli Division the
Official came under the establishﬁent of Peddapalli Divisi
While working as Accountant Pivisional Office Peddapalll

Division applied for Telegraph test held on 28,2,1582, Hel wa

qualified in the test and deputed for Telegraph training
commenced from 21,1,1983, While undergoing telegraph
training the applicant was permitted to attend WLI examina

Attestor DW |
ggras fAEY% s Jar ugm% fazas =1 & .

Assistant Direcior of Postal Services,

Assistant Director of Postal Services,
feanreey Ga7@ #1 GATSH

OJo. The Postmaster-General, -

gautarg &% H.ercbed Region,

qrEzAET WATS 2l wqiwg
Ofo. The Fostmaster-General,
gauarz &=, Hydeiabad Region,

Y

OfYe

ti

gavrarz/BYDERABAD- 506 081, gewiare DYLERAR/T 506 OGL.
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held on 10,7.1982, He came out suceessful and was posted
as WLI Peddapalli on completion of the Telegraph Training,
The official was relieved at DTO Karimnagar on 20.10,1983

F/N on

Joined as WLI on 22,10,83 after awaiting transit for two days

yaaxg The Official was granted advance increment with |
effect from 20,10,1983 by the SPOs, Peddapalli vide Memo |
|

No.Bl8 Genl/84 dtd, 20.,12,1934,

It is further submitted that eonsequent cn abolition f
of WLI post wef 1,4,1985 the official was posted as {
Accountant Divisional Office, Peddapalli wef 1,4,85 on his |
request dtd.30.3.1985 as there were no qualified PO and J
BMS Accountants as on that date, Thus the official without ,f
reverting himself to the cadre of time scale P.A. joined ,
as Accountant immediately on abolition of the post of WLI g
Peddapalli wef 1,4,85, A clarification was sought from |
DPS APNR Hyderabad vide SPCs Peddapalli letter No,B=-15/pf dt%
7.4.87 to intimate whether the applicant who had not worked |
as Postal Asst/Signaller on completion of Telegraph training!
was eligible for grant of advance increment, The Director
of Postal Service AP Northern Region Hyderabad vide letter Nd
RDH/AC/Misc/85 dtd.18,6.87 clarified that according to |
DG P&T lr.No. 2-2/72 PAP dtd.30.4.73 that the official was |
holding allowanced post such as Accountant/WLI are not |
entitled to draw advance increment and ordered to recover |
the amount of advance increment granted to the official. |
The Postmaster Peddapalli was, therefore ordered vide SPOs

Peddapalli letter No,Bl-l15 dtd,l19.6.87 to recover the advan#
increment sanctioned to the official wef 20.10.1983 |
endorsing a copy to the official, In response to the above |
said letter the official represented dated 25,6.1987 f
is to recover the amount of advance increment already {
drawn and paid to him, in Monthly instalments, Accordingly!
sum of Rs,l005,95 was recovered from his pay and allowance’
@_Rs.r.za/- p.m. from 8,87 to 2/388 and Rs.l40-95 in 3/88 |
vide SP Peddapalli lr.No, Bl-18/Genl/94 dtd.4.4.94 addressgd
to the Postmaster General, Hyderabad citing RO letter !
ST/Ll-11/94 dtd.l16,3,1994, The official was promoted to J
the cadre of APM Accounts and Posted as APM Accounts |

¥

.

Attestor W eponen | B
: r |
ggrom fagsis 2rd ey seras Fa‘a‘m

Assistant Direct
Qeagreat @A @ Hl €T

Qfo. The Postmaster-General,

TEEAIE T ware ar 17 fery

or of Postal Services, Assistant Dire
ector of Postal Sepyl
Ofo. The Posiraster. General }
’

= 1 desebe ¢ iﬂ“ £ "
3&!!313 8HH }lrcﬁi hdd B g ] a,‘{]‘g[a B H"':‘Hf"‘b'ﬂd Hegign. ] |
[

|

J

completion of practical telegraph training and j
|

|

/|

|
|

=]

%g'ﬂaﬁ}'HYEEBQR;’U 593 Uﬁl. ) @b"iasra' I”’ ;r'»' rorng Re l
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Mancherial HO-17.6.1991, The official aggrieved by the
order dated 22.6.87 issued by the SPOs Peddapalli filed an
application in the Hon'ble CAT, Hyderabad Bench at Hyderabad
vide O.A.No. 206/94. The Hon'ble CAT, Hyderabad Bench at
Hyderabad while disposing of the CA by its order dated
14,11,1994 set a side the impunged order 22,6,87 issued
by the SPOs Peddapalli and given the liberty of proceedings
further in the above case in accordance with the extent of
Instructions/Rules, There after Sri.Ch,Govindam APM A/Cs
Mancherial, HO was issued a notice of even number dated
17,4.1995 inforing him that as per clarification issued at
item No. 6 of DG P&T Lr.No,22/72/PAP dtd.30,4.73 and PMG(H)
letter No.RD(H)/AG/Misc/85 dtd,18,6.87 the official holding
allowanced post i.e. Accountant,WLI or not entitled to
advance increment so long as they hold post and he was
asked to explain in view of the above , as to why the advance
increment granted to him from 20,10.83 should not be recovered
from him as he was not entitled for the same, The official
submitted his representation dtd.28,4,95 requesting for
restoration of the advance increment. Sri,Ch.Govindam
APNM/A/G Mancherial HO was informed vide this office letter
of even number dated 28,8,97 that as per the clarifications
issued at item No.6 and 8 of DG P&T New Delhi letter No.
22/72/PAP dtd.30.4,73 that he was not eligible for advance
increment as he joined ws as WLI Peddapalli(allowanced post)
on 22.10.83 on completion of telegraph, training without
working as time scale clerke.

5. ©  In reply to paras 1 to 3: Needs no comments,

6. In reply to para 4(a): It is submitted that on
successful completion of his telegraph training,from 1/83
to 20,10.83 the official joined as WLI Peddapalli on 22,1C,.83
without reverting to the time scale clerk performing the
duties of signaller even for a single day, The applicant was
granted one advance increment from the date of his completion
of training wef 20,10,1983 vide SPOs Peddapalli Memo No.
Rkxkf B-1/13/Genl/84 dtd.20,12,84.

7. In reply to para 4(b): It is submitted that as per
the orders of DPS AP (Northern) Region,Hyderabacd Lr.No.
RDH/AC/Misc/85 dtd. 18.6.87, the advance increment was

Attestor Deponent

ggras faz s siw dar
Assistant Director of Fustal Services,
Flegaiest A s a ®1giey

agras fagas si% Jar
Assistant Direcior of Postal Services,

« TIEZH[EZT QATH Af &
OJo. The Posimaster-General, Ofo. The Postmaster Grjz:
e [

axlqly &=/ Hydarabad Region, = s -
o By ShARrn 500 01 e s . Geribad Region,
3 ol 1 ' . ) | "’.! geviare BYLERLARED 500 061,
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ordered to be recovered in monthly instalments as per the
l request of the official vide SPOs Peddapalli 1r.No.B;-15 dtd.

22560a70 ‘

8. In reply to the para 4(c): It is submitted that the
Hon'ble CAT,Hyderabad while disposing of OA No.226/94 passed
orders setting aside the impugned orders dtd.22.6.87 by SPOs
peddapalli Division and given the liberty to proceed further
in the case in accordance with the extent of instructions/
rules, ,

9. In reply to para 4(d): It is submitted that the official
was called upon to submit his explanation #ide this office
1r ,No.R1-PF/Ch,G/dtd,17.4,95 as to why theiadvance increment
granted to him from 20.10.83 should not beirecovered as he didngt
work as Time Scale PA/Signellar even for ohe day after undergoing
telegraph training , The official submitteﬁ his explanation J
on 28.4.95 which was received in this offibe on 1.5,199%, ;
On receipt of notice dtd,18,6.97 ffom sri.Krishan Devan
advocate to take a decisio-n on the explénation given the
official, the official was informed vide this office 1lr.No.
B1/PF/Ch.G, dtd.28,8,97 that he was not eligible for the
advance increment as he joined as WLI Peddapalli on 22,10,1983
on completion of telegraph training withoqt working as Time

Scale Clerk.

-

10, In reply to para 5: It is submitted that the case was
decided and a suitable reply was given to%the applicant, informing
him that he is not eligible for advance increment since he didngt
physically work even for a single day though he was tzained
in Telegraph/morse.

1x, In reply to paras 6 to 10: Needs no comments.

In view of the facts stated supra, it is submitted that
the applicant has not maede out a case for consideration and it |fs,
therefore, prayed that this Hon'ble Tribunal may be pleased |
to dismiss the OAL

i
sworn and signed before me
on this the AW day of
December, 1997 at Hyderabad, ‘ Deponent

} A T
Attestor o
‘ | EEa
Assi i o
‘rst}ant Director of Postal Sar |
W Ot/r U123 gy & %rqfaq'vces.
0.
{ l | The Poszmasler-Gen
agoe fadas =% ar ga?rara 4 H .

vGerahing Region

Assistant Direcior of Postal Services, gﬂfa’ra‘ﬂy;,ﬂmm D 50g
: coTRaaTe 0o1,

Qeznreay wave @ S
Ofo. The Posimaster-General,
Baraiz @17 H,gershed Begion,
gzziare, BYDERARIE 506 0C1.
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ADDITICNAL BENCH AT HYDERABAD
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IN THE CENTRAL ADMINISTRATIVE TRIBUH.

C.A. No. 1423 of 1997

+

Between:

Ch,Govindam | eesApplicant - |

And i

The Supdt of Post Offices,
Adilabad Divisien and 2

1
Others _ «+..Respondents,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BEWNCH

AT HYDERABAD.

0.A.No.1423/1997,

- ew e e va w mA me o

Betuaen:
Ch. Gouindam. . . Applicant,
And

1+« The Senior Superintendent of Post officas,
Peddapalli Division, Karimnagar.

2. The Superintendent of Past Offices,
Adilabad BOivision - 504 001. '

3. The Union of India representad by the
Oirector General, Parliasment Street,
NGU DElhi - 1. . .. RESpDndEntS-

Counsel for the Applicamt: Sri Krishna Devan.

Counsel for the Respondents: Sri Y.Rajeswers Rao.

CORANM:

Hon'ble Sri R. Rangarajan, Member (&)
Hon'ble Sri B.5. lai Parameghwar ,Member {3J)

H
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(by Hon'ble SriR.Radgarajan, Member (A).

‘Heard Sri Krishna Devan, learned counsel for the

Applicant and Sri V.Rajeswara Rao for the Rgspondents.

The appldcant in this 0.A., Jjoined the Department

of Postal Services ag Postal Asszistant on 1.7.1972 in

Karimnagar Division, He haé¥succes5?ully completsd the

3 _ Tradning -
Telsgraphic  Morse Code:/ on 20-10-1953 and on that

besc
oeeasteh Respondent No.1 by Memp No. 818 [Genl/84
LB

dated 20-12-1994 (Page 2 of the U,ﬁ.%éranted one advance
increment and that his payha@(hsan revised from 20.10.1583.
fhe ﬂespondgnt Hp.1 by Memo #o. 81-15 dated 22.6.13987

nad ordered »or withirauwsl of the said advance increment
and also recavery of the excess amount draun touwards the
aduance.increment from 20.10.1983 to 22,5,1987.

Aggrieved by that the applicant had Fiied 0.4.296/94

which was disposed of on 14,.,11,1884, Toe applicability

of D.G. P & T's letter No.2=-2/72-PaP dated 30.4.1973 has
been examired in para 6 of the judgment and this para 6

is re-produced hercsunder:

"The respondents in their reply affidavit
stated thst although the applicant was
aqranted tha advancse incremant on his
successful completition of training in
Mor secoda the same had to be recovsred in

view of the clarification issuasd by the

%/ DsGs P & T in his e tter No. 2=2/72~340
) —




<3_1'~’#’

datéd 36.4.1973., Yhe said-lstter clerified
that an official holding an allouancéd post
would not be entitled to the benefit of ad-
vance incremsnt glso. In octher words,

the advance increment would be admissiole
only if the trainee had been retained in
the post of Time Scale Clerk sven after his

training. Thera is no dispute that the post

o

held by the applicant afiter completition of
the training are allowanced posts. If the
D.G. P & T lettsr dated 30.4.1973 can be
applied to the case of ths applicant the
applicant would certainly not be antitled to
ah advence increms nt. But =zs pointed out
by the learnsd counsel for the applicant the
said D.G. P & T letter applied to the grant |
of advance increment to Fostal Signallers who
qualified in Mores Code Training prior to
16-2-1965, My attention has not bsen draun
to any other instruction uhich éouerned the
sub ject of grasnt of advance increment to
employees who gualified in Mores Code train-
ing after 16.2.1965, In these circumstances
there is nothing on record as would Jjugtify
the action of the respondents in ordering

the recBvery, that too, without giving

any notice to the applicant .}
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The Réspmndant No.?2 issued a show cause Notice i
oo D1-PF/Ch,G/95 dated 17-4-1595 asking for the explanation
of the applicant as to why advance increment granted to l
him from Zﬂwﬂﬁéi983 should not be recoversd from him |
on the ground that he is not entitled for ths same.
Thersupan, the applicant had subitted his explanation
dated 28.4.1995 (Annexure A-III to the 0.A. Page 12)
The case was finally decidsd by the impugned COrder
No. 81-PPL/CHG datad 28.8.1991 (Page 14 tﬁ tha O.A.)

no

holding thaf the applicant is/entitled for the advance

increment. Para 2 of the impugned order raeads as follows:

n * % ¥ Wk R

2. Ag per clarification issued at item &

and B of 0GP & T, Hew Dalhi letter
MNo. 2=2/72 PAP dated 30.4.1873, the

officials holding sllowanced post i.e.,

WLI, Accountant are not entitled to

draw advances increment. Therefore,

you are not eligible to draw advahce

- increment.”

This B.A., .is Piled to sat sside the impugned
Urder Ho. B1/PPL/CHG/dated 28.8.1997 and for a direction
to the R_spondent No.2 to grant immediate advznce incre-
ment from 20-10-1983 onuwards on account of undergoing
Morse Code Traiming by Rax aﬁd for a consequential

direction to thes regpondents to refund the amount recovered

from him by Order dated 22-6-1987.
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The only reason given by the respondents in
the impugned order dated 28.8,1997 for the withdrawal

of the advance incremenf is due to the clarificetion
issued in the D.G. P&T's latter dated 30.4.1973.
However, we Find that this point had besn congidered
extensively in 0.A.N0.296/94 as can be seen from para 6
of the judgment uhich has already been extractsd above.
From the sbove extractgdl portion, it is clear that there
is noething on repord which will justifify the action of
the respondents in withdrawing the advance increment

and for recovery of the amourts already paid to the

epplicant.

In view of the above, the impugned order
dated 28.8.199% is hereby set aside and the respondaents
are directed to restore the advance increment and pay
back the amounts already recovered from the spplicant
and his pay will be governed by the grdet which granted
him an advance increment dated 20.10.19863. Time for

compliance is three months from the date of reccipt of a

capy of this order.

The 0.A.,, is ordered sccordingly. HNo costs.

S5 JAL PARAMESHWAR) (R RANGARAJAN)

Mamber (A)

2, "}.,}Nemb er (1)
Dets: March 3, 1999, |
____________ B

Dictasted in open Court.
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Form No.8

(See Rule 29)

. - BY 5\

CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD

ist Floor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P. N

ORIGINAL APPLICATION NO. 1422 OF 19%,

Applicant (8) e, tovindsm V/S’Supdt of Past fll’flca&ﬁesmndem {s)

Represented by Adilabed Divn & 2 are. Represented by

Advocate Shrizﬂrishnﬂ Tevan ‘ _Advocate Shri :M.U.Han;hauaﬂgd *.
hddl. CUSD.

Kérimnaaar,

+« Tha Superintanient of Sgst dfflcas, adilebad Division,

y’- The Ssnioe Superin:endent af Past CPPices, uddapelli Division, -
e

» - g ;

Whereas an application filed by the above named applicant under Section 19 of the Administrative Tribunals Act

1985, as in the copy annexed hereunto has been registered and upon pre[iminary' hearing the Tribunal has directe

[&N

that you should be given an opportunity to show cause why theapplication should not be admitted.

Notice is hereby given to you to appear in this Bench of the Tribunal in person or through a Legal Practitiorjgr
Presenting Officer in this matter at 10-30 AM. of the 38880d o, day |qf
................... 0 MEBUBRBL .., 1990 10 show cause, why the application should not bp
admitted. If you fail to appear, the application will be heard and decided in your absence.

Given under my hand and the seal of this Tribunal, this the Tuantyeighth. .. ... day |of
................... RO Ry s 19T
/ BY ORDER OF THE TRIBUNAL /
IN=~10=37, ,

et 3

T T N wSey
Couted Adaic, Fo%ya Tribunal
'y SO s .
HeLe i FLTCH

AL

grmrare rgradrs W

HYDFHABAD BENCH FOR REGISTRAR

TR LI R e

2q1¥

Date :

.
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VAKALAT

In The Court of
Central/ $ta88

Administrative Tribunal
Hyderabad Bench

A No. \\‘\FZ/'} of 1997 '

OA (o it fpers App}licént

Petjtioner
VERSUS |
I Lewydfr oy Feffouss /ua(sﬂw%’g? (55 d s Respondent(s)
I/We Ch Grovindre

"do hereby appoint and retain

M/s. KR!SHNA DEVAN/

Advocates

Advocate/s of the High Court to appear for me/us in the
above Application/Petition and to conduct and prosecute (or defend)
the same and all proceedings that may be taken in respect of any
application cennected with the same or any decree or order passed
therein, including applications for return of documents or the receipt
of any moneys that may be payable to me/us in the said Applicat-
ion /Petition and also to appear in all applications fer review of
Judgement. '

xcu%é&fﬂfﬁﬂf
Coft QOW /@Hﬂ’)
| certify that the contents of this Vakalat wer ,
explained in the Language khown to the executant oF BT
in my presence who appeared perfectly to understand the same and
made his fher/their Signatures or marks in my presence.

Executed before me this 22/( day of__mﬁ_ 199

ADVOCATE, HYDERABAD

Accepted

A

| KRISHNA DEVAN
SrareREIANITDENRN

ADVOCATES
2-2-1105/11, Tilak Nagar
Hyderabad-500 044.
Phone: 552904
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\ Memo of Appearance
"
. . . 3 )
; . ,‘,”\
N. V. RAGHAVA REDDY
. | ADVOCATE
NET R AN VR RS
2 LT et IA UL L Addl. Gentral Govt, Standing Councel
PR ;

Address for Service : Phones : Offt : 200792

L1 294419
207, Rahmath Commercial Complex, '
7-1-616, Ameerpet X Roads,
HYDERABAD-500 873,




| THE CENTRAL ADMINISTRATIVE TRIBUNAL
"HYDERABAD BENCH, A.P. |

Al T d(\

0.A.No. T 4 2 3 of 1997 .

~ Applicant

To, stlena

THE REGISTAR,

CENTRAL ADMINISTRATIVE TRIBUNAL,
HYDERABAD.

.
S"' 1A PRt T T S L, ot

. 4

Plaase enter my appearence on behalf of the Appheants / Respondents.in the ~aBaTE=Eat

N. V. RAGHAVA REDDY

‘ } o Addl. CENTRAL. GOVT. STANDING COUNSEL
Poienc s T e T CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD.

Hyderabad , c . _Apphicants
g _t2 1997 ounsel: Respondents

S






